-

X 746

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA oG e n B

In

ORIGINAL APPLICATION NO.01/2024/EZ [ i

\\\\\\

In The Matter of

Ankur Sharma
... Applicant
Versus
State of West Bengal &Ors.
. Respondents

REPORT IN THE FORM OF AFFIDAVIT FROM THE RESPONDENT NUMBER
06, DISTRICT MAGISTRATE & COLLECTOR, SOUTH 24 PARGANAS

DISTRICT
INDEX
SL PARTICULARS ANNEXURE PAGE
N Affidavit ( /5
2. | The Photocopy of the orders of
Hon’ble High court are collectively R-1 é = :p
marked as

3. | The Photocopy of the notices for

demolition and time prayer of Sub R.D 18 _ 80
Divisional Officer, Baruipur are

collectively marked as

Filed by

Sl W T olebutt’
SIB%Z‘ZO;:;ZHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534




v

X

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

In
ORIGINAL APPLICATION NO.01/2024 /EZ

In The Matter of

Ankur Sharma
... Applicant
Versus
State of West Bengal &Ors.
. Respondents

REPORT IN THE FORM OF AFFIDAVIT FROM THE RESPONDENT NUMBER
06, DISTRICT MAGISTRATE & COLLECTOR, SOUTH 24 PARGANAS

DISTRICT

I, Sumit Gupta, Son of Shri S.K. Gupta, aged about 42 years, by religion -
Hindu, by occupation- Government Service, presently posted as the District
Magistrate & Collector, South 24 Parganas, having office at New

Administrative Building, Alipore, Kolkata- 700 027, do hereby solemnly

affirm and say as follows:

1. That I am working as the District Magistrate, South 24-Parganas,
Alipore, Kolkata — 700027. I am competent to swear and affirm this
affidavit for and on behalf of myself.

2. That in the solemn order dated 12.02.2025 the Hon’ble Tribunal has
pleased to grant a six weeks’ time to file the supplementary affidavit

along with action taken report in the instant matter.
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3. That Deo Kumar Shah and three others being the sharcholders of
L.R plot no. 234 have filed three C.O cases bearing C.O no. 625, 626
and 627 of 2025 before the Hon’ble High Court, Calcutta against the

@101!1101] notice issue by Sub Divisional Officer, Baruipur bearing

\?*\\ A\ ’ Ah
Ay, \‘&9\10 301/BRPS/Land dated 10.02.2025. The Hon’ble High
% ‘ " ‘;&ur 44 his solemn order dated 19.02.2025 has directed,
‘.Ln\ V'Q:-"‘\ e ‘RL There shall be an order of stay of the demolition proceeding in
x_/ Quspect of the plot of the petitioner till March 3, 2025 or until
= 5\(){/ further orders whichever is earlier.”

Hence the demolition work could not be done on the scheduled

date that is on 19.02.2025 as per the demolition notice issue by Sub

Divisional Officer, Baruipur.

4. That on 24.02.2025, the Hon’ble High Court, Calcutta finally heard

the matter and dismissed the same after stating,

_ The order dated 09.12.2024 passed by the National Green
Tribunal only directed the District Magistrate, to file their affidavit
showing compliance of the request of the EK WMA. In the absence
of any challenge thrown to the order of EKWMA as observed
hereinbefore, the petitioner cannot be said to be a person
aggrieved against the aforesaid order of the Tribunal.

For such reason, this Court is not inclined to grant any
relief to the petitioners.

Accordingly, C.O. 625 of 2025 stands dismissed.

The authority will be at liberty to proceed in terms of the

demolition notice dated 10" February, 2025. In case of any
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of 2025 with the same observation and direction as C.O 62\§ Eﬁﬁ@ﬁ
The Photocopy of the orders of Hon’ble High Court, Calcutta in the -
matters are collectively marked as ‘R-1".

6. That subsequently, the Sub Divisional Officer, Baruipur has been
informed and he has issued another notice of demolition on
28.04.2025 bearing memo no. 992/BRPS/Land, in which he fixed the

date for demolition on 08.05.2025.
7. That the Sub Divisional Officer, Baruipur has also prayed for another

six weeks’ time to complete the work.

The Photocopy of the notices for demolition and time prayer of Sub

Divisional Officer, Baruipur are collectively marked as R-2’

Identified by me

-~

—
Advocate 70 ) OQ '}0% District Magistrate,
South 24-Parganas

State of West Bengal

Amrmm_i sesbignaturg/s of the FJ(C:.-“‘QHIL"
-C'O""fm"":«: fore 108 U/S 150re Atteqted inpsne identification
Do bl ot o e
CPCU/S271 ({C) CReL

Notary

Samir Bhattacharye

Notary Covt. of India (5/6 . L/l \ ')/f
Regd. No.- 940 / 97

GITY CIVIL COURT, CALCUTT/

30 APR 20
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VERIFICATION:

I, the deponent within named, do hereby verify and decla

statements made in the aforesaid paragraphs are true a
best of my knowledge and informatio

has been concealed there from.

- .
Verified at Kolkata on the __ 0" Day of April, 2025 / ,”(,,4‘/

< -

Identified by me

o 95T ol 3a
jf:li;te 20»09;&0% - R

State of West Bengal

n and I believe that nothing material

TACHS
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District Magistrate,
South 24-Parganas



Court No. 6
(265719)

19.02.2025
(AD 21)

(S. Banerjee)

Mr
Mr
Mr
Mr

Mr
Mr

1.

CO 625 of 2025

Deo Kr Shah & Anr.
Vs.
Ankur Sharma & Ors.

. Aniruddha Chatterjee, Sr. Advocate
. Sambuddha Dutta
. Arkaprava Sen
. Sayantan Kar
...for the petitioners

. Kalyan Bandyopadhyay, Sr. Advocate
. Rahul Kumar Singh
...for the State

Petitioner claims to be the owner of a portion of
LR Plot No. 234 (corresponding to RS Dag No.
156). The petitioner alleges that only on
February 15, 2025 the petitioner came to know
that the building constructed by the petitioner
on the aforesaid plots will be demolished on
February 19, 2025. The petitioner further
alleges that no notice of any proceeding for
demolition of the construction raised by the
petitioner on the aforesaid property was served
upon the petitioner. The petitioner states that
the petitioner is not a party in the proceeding
being Original Application No. 01/2024/EZ
wherein the National Green Tribunal passed an

order directing constitution of a committee to
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elicit the veracity of the allegations made by the
original applicant before the National Green

Tribunal.

. Mr. Chatterjee, learned Senior Advocate,
appearing for the petitioner submits that no
notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesaid plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 15.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

. Upon going through the application under
Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon’ble National Green Tribunal
in OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

. After going through the order of the National
Green Tribunal dated January 18, 2024 passed
in the aforesaid Original Application, this Court

finds that a committee was constituted and
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such committee was directed to inspect the site
in question and submit its report within the

time limit specified in the said order.

. Since it has been alleged that the petitioner was

neither served with any notice for inspection
and no notice of any demolition was served
upon the petitioner and considering the fact
that the demolition shall take place today, i.e.,
on February 19, 2025, this Court finds that the
petitioner has succeeded in making out a case

of urgency.

. An order of demolition has serious civil

consequences. An affected party has to be given
an opportunity to place materials in support of

his case.

. Considering the fact that the petitioner was not

served with any notice prior to the inspection
and also that no notice of demolition was also
served, this Court is of the prima facie view that
the principles of natural justice has been
violated in the instant case. It is well settled that
availability of an alternative statutory remedy of
appeal provided under the relevant statute can
be a bar in exercise of jurisdiction under Article
227 of the Constitution of India under certain

exceptional circumstances. One of such

753



754

X

exceptional circumstances is that the principles
of natural justice has been grossly violated.
Since this Court has expressed its prima facie
view that the principles of natural justice has
been violated in this case, this Court is inclined

to pass an interim order.

8. There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner
till March 3, 2025 or until further orders

whichever is earlier.

9. The petitioner is directed to serve a copy of this
application upon the opposite parties by speed
post with acknowledgement due. In addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the East Kolkata Wetland Management
Authority as well as the West Bengal Pollution

Control Board before this Hon’ble Court.

10. The petitioner shall also serve a copy of this
petition in the office of the learned Government
Pleader, High Court at Calcutta by tomorrow,
i.e, by February 20, 2025. Petitioner shall file

affidavit of service on the returnable date.

11. In course of hearing of this application Mr.

Kalyan = Bandyopadhyay, learned Senior



N

Advocate expresses his desire to appear in this
matter on behalf of the District Magistrate and

the State of West Bengal.

12. The learned advocate on record of the
petitioner is directed to serve a copy of this
application upon the junior of Mr.

Bandyopadhyay in course of this day.

13. Mr. Bandyopadhyay is requested to
communicate the order dictated in open Court

today to the concerned authority.

14. List this matter on February 21, 2025 at 2

p.m.

(Hiranmay Bhattacharyya, J.)
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Court No. 6
(265710)

19.02.2025
(AD 22)

(S. Banerjee)

Mr.
Mr.
Mr.
Mr.

Mr.
Mr.

CO 626 of 2025

Mrityunjoy Mal & Anr.
Vs.
Ankur Sharma & Ors.

Aniruddha Chatterjee, Sr. Advocate
Sambuddha Dutta
Arkaprava Sen
Sayantan Kar
...for the petitioners

Kalyan Bandyopadhyay, Sr. Advocate
Rahul Kumar Singh
...for the State

. Petitioner claims to be the owner of a portion of

LR Plot No. 234 (corresponding to RS Dag No.
156). The petitioner alleges that only on
February 10, 2025 the petitioner came to know
that the building constructed by the petitioner
on the aforesaid plots will be demolished on
February 19, 2025. The petitioner further
alleges that no notice of any proceeding for
demolition of the construction raised by the
petitioner on the aforesaid property was served
upon the petitioner. The petitioner states that
the petitioner is not a party in the proceeding
being Original Application No. 01/2024/EZ
wherein the National Green Tribunal passed an

order directing constitution of a committee to
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elicit the veracity of the allegations made by the
original applicant before the National Green

Tribunal.

. Mr. Chatterjee, learned Senior Advocate,
appearing for the petitioner submits that no
notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesaid plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 10.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

. Upon going through the application under
Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon’ble National Green Tribunal
in OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

. After going through the order of the National
Green Tribunal dated January 18, 2024 passed
in the aforesaid Original Application, this Court

finds that a committee was constituted and
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such committee was directed to inspect the site
in question and submit its report within the

time limit specified in the said order.

. Since it has been alleged that the petitioner was

neither served with any notice for inspection
and no notice of any demolition was served
upon the petitioner and considering the fact
that the demolition shall take place today, i.e.,
on February 19, 2025, this Court finds that the

petitioner has succeeded in making out a case

of urgency.

. An order of demolition has serious civil

consequences. An affected party has to be given

an opportunity to place materials in support of

his case.

. Considering the fact that the petitioner was not

served with any notice prior to the inspection
and also that no notice of demolition was also
served, this Court is of the prima facie view that
the principles of natural justice has been
violated in the instant case. It is well settled that
availability of an alternative statutory remedy of
appeal provided under the relevant statute can
be a bar in exercise of jurisdiction under Article
227 of the Constitution of India under certain

exceptional circumstances. One of such
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exceptional circumstances is that the principles
of natural justice has been grossly violated.
Since this Court has expressed its prima facie
view that the principles of natural justice has
been violated in this case, this Court is inclined

to pass an interim order.

8. There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner
till March 3, 2025 or until further orders

whichever is earlier.

9. The petitioner is directed to serve a copy of this
application upon the opposite parties by speed
post with acknowledgement due. In addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the East Kolkata Wetland Management
Authority as well as the West Bengal Pollution

Control Board before this Hon’ble Court.

10. The petitioner shall also serve a copy of this
petition in the office of the learned Government
Pleader, High Court at Calcutta by tomorrow,
i.e, by February 20, 2025. Petitioner shall file

affidavit of service on the returnable date.

11. In course of hearing of this application Mr.

Kalyan  Bandyopadhyay, learned  Senior
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Advocate expresses his desire to appear in this

matter on behalf of the District Magistrate and

the State of West Bengal.

12. The learned advocate on record of the
petitioner is directed to serve a copy of this
application upon the junior  of Mr.

Bandyopadhyay in course of this day.

13. Mr. Bandyopadhyay is requested to
communicate the order dictated in open Court

today to the concerned authority.

14. List this matter on February 21, 2025 at 2

p.m.

(Hiranmay Bhattacharyya, J.)



Court No. 6

(265719)

19.02.2025
(AD 23)

(S. Banerjee)

Mr
Mr
Mr
Mr

Mr
Mr

1.

CO 627 of 2025

Mallika Das
Vs.
Ankur Sharma & Ors.

. Aniruddha Chatterjee, Sr. Advocate
. Sambuddha Dutta
. Arkaprava Sen
. Sayantan Kar
...for the petitioner

. Kalyan Bandyopadhyay, Sr. Advocate
. Rahul Kumar Singh
...for the State

Petitioner claims to be the owner of a portion of
LR Dag Nos. 226 and 234 (corresponding to RS
Dag Nos. 157 and 156 respectively). The
petitioner alleges that only on February 15,
2025 the petitioner came to know that the
building constructed by the petitioner on the
aforesaid plots will be demolished on February
19, 2025. The petitioner further alleges that no
notice of any proceeding for demolition of the
construction raised by the petitioner on the
aforesaid property was served wupon the
petitioner. The petitioner states that the
petitioner is not a party in the proceeding being
Original Application No. 01/2024/EZ wherein

the National Green Tribunal passed an order
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directing constitution of a committee to elicit the
veracity of the allegations made by the original

applicant before the National Green Tribunal.

. Mr. Chatterjee, learned Senior Advocate,

appearing for the petitioner submits that no
notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesaid plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 15.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

. Upon going through the application under

Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon'ble National Green Tribunal
in OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

. After going through the order of the National

Green Tribunal dated January 18, 2024 passed
in the aforesaid Original Application, this Court

finds that a committee was constituted and
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such committee was directed to inspect the site
in question and submit its report within the

time limit specified in the said order.

. Since it has been alleged that the petitioner was
neither served with any notice for inspection
and no notice of any demolition was served
upon the petitioner and considering the fact
that the demolition shall take place today, i.e.,
on February 19, 2025, this Court finds that the
petitioner has succeeded in making out a case

of urgency.

. An order of demolition has serious civil
consequences. An affected party has to be given

an opportunity to place materials in support of

his case.

. Considering the fact that the petitioner was not
served with any notice prior to the inspection
and also that no notice of demolition was also
served, this Court is of the prima facie view that
the principles of natural justice has been
violated in the instant case. It is well settled that
availability of an alternative statutory remedy of
appeal provided under the relevant statute can
be a bar in exercise of jurisdiction under Article
227 of the Constitution of India under certain

exceptional circumstances. One of such
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exceptional circumstances is that the principles
of natural justice has been grossly violated.
Since this Court has expressed its prima facie
view that the principles of natural justice has
been violated in this case, this Court is inclined

to pass an interim order.

8. There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner
till March 3, 2025 or until further orders

whichever is earlier.

9. The petitioner is directed to serve a copy of this
application upon the opposite parties by speed
post with acknowledgement due. In addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the East Kolkata Wetland Management
Authority as well as the West Bengal Pollution

Control Board before this Hon’ble Court.

10. The petitioner shall also serve a copy of this
petition in the office of the learned Government
Pleader, High Court at Calcutta by tomorrow,
i.e, by February 20, 2025. Petitioner shall file

affidavit of service on the returnable date.

11. In course of hearing of this application Mr.

Kalyan  Bandyopadhyay, learned Senior
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Advocate expresses his desire to appear in this
matter on behalf of the District Magistrate and

the State of West Bengal.

12. The learned advocate on record of the
petitioner is directed to serve a copy of this
application upon  the  junior of Mr.

Bandyopadhyay in course of this day.

13. Mr. Bandyopadhyay is requested to
communicate the order dictated in open Court

today to the concerned authority.

14. List this matter on February 21, 2025 at 2

p.m.

(Hiranmay Bhattacharyya, J.)
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Serial Date Office notes, reports, Orders or proceedings with signature
No.
72
24.02.2024
Court No.
BP

C.0. 625 0of 2025

Sri Deo Kumar Shah & Anr.
-versus-
Sri Ankur Sharma & Ors.

Mr. Sambuddha Dutta
Mr. Arkaprava Sen
Mr. Satyantan Kar
... for the petitioners

Mr. Kalyan Bandyopadhyay, Ld. Sr. Adv.
Ms. Sonal Sinha

Mr. Sirsanya Bandyopadhyay
Mr. Arka Kumar Nag
Mr. Rahul Kumar Singh
..for the State and
East Kolkata Wetlands
Management Authority, the
Respondent no.6

Mr. Arjun Roy Mukherjee
Mr. Jaydeev Medhi

~-for the West Bengal

Pollution Control Board
Mr. Sandipan Das

..for the respondent no. 1

Mr. Indradip Das
..for the respondent nos. 16, 24

The order dated 9t December, 2024 passed by

the National Green Tribunal, Eastern Zone Bench,

Kolkata in Original application No.01/2024/EZ is
under challenge in this application under Article 227
of the Constitution of Indig. By the said order the -
Tribunal dirccted the Distriet Magistrate, South 24

Parganas to file their affidavit showing compliance of




*"':,,: by Oftice| Serial
B¢ Advocate

Office notes, reports, Orders or proceedings with signature

the request of the East Kolkata Wetlands
Management Authority.

The petitioners claim to be the owner of a
portion of L.R. Dag No. 234 corresponding to R.S.
Dag No. 156 within Mouza Atghara under Police
Station Sonarpur measuring about 6 cottahs 3
chittaks and 22 sq. ft. by virtue of a registered deed
of conveyance being no.i4218 of 2022. The
petitioners claim to have constructed a tin shade
godown on the said property and is carrying on
business there from. The petitioners allege that the
respondent authorities are taking steps to demolish
the said construction without following the
principles of natural justice.

Mr. Dutta, learned advocate appearing for the
petitioners submits that the petitioners were not
impleaded as party in the Original Application before
the National Green Tribunal. The orders were passed
by the National Green Tribunal behind the back of
the petitioners. By placing reliance upon Section 19
ol the National Green Tribunal Act, 2010 Mr. Dutta
contended that the Tribunal shall be guided by the
principles of natural justice. He places reliance upon
decision of the Hon’ble Supreme Court in the case of
West Bengal Electricity Regulatory Commission vs.
CESC Ltd. reported in (2002) 8 SCC 715 in support

of his contention that where the statute itself confers

[ I A - 4

768




-,

.‘W) Ofhce| Seral
o Advocate No.

- I
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right upon the person In conformity with the
principles of natural justice the court cannot deny
such right.

He, thercfore, submits that this Court undcer
Article 227 of the Consltitution of India should
entertain the challenge thrown by the petitioners
against the order passed by the National Green
Tribunal in spite of the fact that there is an appcllate
remedy provided under the said statute.

Mr. Bandyopadhyay, learned senior counsel
representing the Statc respondent and the
respondent no.6 submits that a committec was
formed pursuant to an order passed by the Hon’ble
Division Bench in a publc interest writ pctition
being WPA (P) 358 of 2023 in the case of Priyanjana
Majumder & AnNr. Vs The State of West Bengal &
Ors. wherein the Hon'ble Division Bench opined that
a vigilance tcam can be formed by the 2
respondent authority by drawing the officers from
the Environment Department as well as from other
departments including the officers from the office of
the District Magistrate as well as the officials of the
Dcepartment of Fisherics. He submits that pursuant
to a dirccuon passed in the said public interest
litigation & vigilance leam was constituted and
inspections wWere carricd out and order has becn

passcd by the  Chicef Technical Officer, East Kolkala

/% \Aas2 2 22
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Wetlands Management Authority (for ~ short

‘EKWMA’) on 9ond December, 7023 alter hearing the

petitioncrs. He submits that after following the

principles of natural justice the order dated 2279

December, 2023 was passcd directing the petitioners

to restore the land to its original character or mode

of use within the time limit mentioned in the said

order. He further submits that since the directions

contained in the order dated 22nd December, 2023

was not carried out the District Magistrate, South 24

Parganas passed an order dated 13% November,

2024 directing the Sub-Divisional Officer 1o

dismantle the lllegal building at R.S. Dag Nos. 156

and 157 within Mouza Alghara. He submits that

thereafter the notice  of demolition dated 101

February, 2025 was also served upon the petitioners

informing the peutioners that the godown situated in

R.S. plot no. 157 ol Mouza Atghara shall be
demolished on 19" February, 2025.

Mr. Roy Munkherjec, learned  advocate

appears for the Pollution Control Board. He submits

that the State respondents arc the answering
respondents in the casc on hand.

Heard the learned advocates for the partics
and perused the malcrials placed.

From the deed ol conveyance anncxed to this

application under Article 227 of the Constitution of

- |
J
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Office notes, reports, Orders or proceedings with signature

India it appears that the petitioners have purchased
a “Beel Land” measuring 6 cottahs 3 chittaks 22 sq.
ft. together with a passage situated at Mouza
Atghara comprising R.S. Dag No. 156 and L.R. Dag
No. 234 under Police Station Sonarpura at present
Narendrapur. From the record of rights annexed to
the civil revisional application it also appears that
the said plot of land is recorded in the record of
rights as “Beel Land”.

The petitoner no.l attended the hearing
before the Chiel Technical Officer, EKWMA and in
course of hearing he admitted that he constructed
the godown with boundary wall for commercial
purposc at part of R.S. Dag No. 157 Mouza Atghara
under J.L. no.5 P.S. Narcndrapur, District South 24
Parganas without any permission from EKWMA as
well as local panchayat body. He [urther submitted
before the authority that he purchased the land
being a part of R.S. Dag No. 156 and 157 with his
wife in the year 2022 [rom the erstwhile owner. At
this stage it would be beneficial to take note of the
order dated 25" July, 2023 passed by the Hon’ble
Division Bench in WPA (P) 358 of 2023 (Priyanjana
Majumder & Anr. vs. The State of West Bengal &
Ors) as well as the directions contained in paragraph

8 of the said order. Paragraph 8 of the order dated

\\JX
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25t July, 2023 in WPA (P) 358 of 2023 is quoted
hereinafter.

«g . Thercafter, the illegal construction should
be directed to be removed by the persons, who ha\{c
put up the same within a time frame. Upon his/their
failure to do so, the construction shall be removed
by the department themselves and the costs be
recovered [rom the persons, who have put up such
illegal construction. That apart, criminal cases shall
also be registered against such of those persons,
who have illegally put up construction in such -
wetlands as well as blocking the water channels.”

After noting thc obscrvations made by the
Hon’ble Division Bench in the aforesaid Public
Interest Litigation and also taking into consideration
all aspects, the Chief Technical Officer, EKWMA
expressed its opinion that the petitioners illegally
constructed the godown with boundary wall at part
of R.S. Dag No. 157, Mouza Alghara, J.L. No.5, P.S.
Narendrapur which falls within the EKW arca
without permission from EKWMA. It was further
recorded that the said work 1s illegal and violative
with provisions of Section 9 of thc East Kolkata
(Conservation and Management) Act, 2006 and Rule
4 of the Wetland (Conservation and Management)
Rules, 2017. By the said order the petitioners were
directed Lo restore the land to its original character
or mode of usc within thirty days from the reasoned
order and o submit the compliance report within

next seven days Lo the olfice or action shall be taken

in accordance with law.
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On a query of the Court Mr. Dutla, learned
advocate appearing for the petitioners, in his usual
fairncss, submits that the pctitioners have not
challenged the said order dated 2274 December,
2023. It is also not in dispute that the petitioners
did not comply with the directions contained in the
order dated 227 December, 2023.

Upon receipt of the letter from the Chicf
Technical Officer, EKWMA which stated that the
persons who have raised illegal building at part of
R.S. Dag Nos. 156 and 157 of Mouza Atghara
including the petitioners have not complicd with the
direction given 1n the said order, the District
Magistrate passcd an order dated 13t November,
2024 dirccling the Sub-Divisional Officer, Baruipur
sub- division to dismantle the illegal building at R.S.
Dag Nos. 156 and 157 Mouza Atghara and to restore
the arca Lo its original status and submit the
compliance report within the time limit indicated
therealter.

Record reveals thal by an order dated 18t
January, 2024 thce National Green Tribunal took
note of the allegation made in the Original
Application that the respondents therein are illegally
filling up scveral wetlands being part of East Kolkata
Wetland  measuring  about  88.52 acres under

Alghara mouza. It was alleged that all the wetlands

773
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have been partially filled up which have been
classified as “beel” except L.R. Dag No. 232 which is
classified as a “shali” land.

The learned Tribunal after considering the
allegations made constituted a committee to elicit
the veracity of the allegation comprising of the
mcmbers as indicated in the said order.

It appears {rom the .order dated 18t January,
2024 that the committee was directed to inspect the
site in question and submit its report within four
weeks with regard to the allegations made in the
original application and the District Magistrate,
South 24 Parganas was directed to act as the nodal
office for all logistic purpose and for filing the report
of the committee on aflidavit.

From the order of EKWMA dated 22.12.2023 it
appears that the notice was circulated through
police aﬁthoritics and notices were also pasted on
the illegal structurc with a direction to stop illegal
construction and to appear for hearing on
02.11.2023 and also to show cause why legal action

should not be initiated.

To the mind of this Court adequate
opportunity was given (o the petitioner to defend
their action and lor such reason, this Court IS not

inclined (o accept the submission of the learned
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advocate for the petitioner that principles of natural

i ladiit

justice has been, vitiated.\.
A )
' The complainant raised an environment issue
before the EKWMA. In the Public Interest Litigation
and the proceeding before the National Green
Tribunal the applicant highlighted & serious
environmental issues. Committees were formed by
the Hon’ble Division Bench of this Court as well as
the learned Tribunal to take into the veracity of the
allegations. The committec constituted pursuant
to the orders passed by the Hon’ble Division Bench
and the Tribunal passed orders by following the
principles of natural justice. Therefore, non-joinder
of the petitioner as party in PIL as well as before the

learned Tribunal cannot vitiate the order passed.

The notice of demolition dated 10t February,
2025 was issued 1n connection with the demolition
order dated 13" November, 2024 issued by the
District Magistratc and the order passed in the
original application before the National Green
Tribunal.

The question that arises is whether the
petitioners  herein had  a right to  raise  the
construction on the said plot which is classified in
the record of rights as “Beel Land”.

The lecarned advocate appearing for the

petitioners, in his usual fairness, submits that
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conversion certificate has not yel been obtained but
only an apphcation for issuance of conversion

\ certificate has only been filed. He also submits that
Nno permission was obtlained from the local body for
raising such construction.

Mr. Dulla, lcarncd advocate appearing for the
petitioners would submit that the ‘provisions of
Section 11 of the East Kolkata Wetlands
(Conscrvation and Management) Act, 2006 has not
been followed in the case on hand.

By rcferring to Table 11 under Schedule I he
submits that part ol Dag No. 156 is a waler body
and part of it is Urban Rural Scttlement Arca and

the authoritics while passing the order dirccting

restoration of the property Lo its original condition
did not take into consideration such aspect.

In this regard it would be relevant to take
note of the provisions laid down in Section 9 ol the

2006 Act which starts with a non-obstante clause.

It states Lthat notwithstanding anything contained in
any law for the ume being in force every person
holding any land in the East Kolkata Wetland shall
maintain and preserve such land in a manner that
its arca is not diminished or its character is not

l changed or it is not converted for any purpose other
~ than the purpose for which 1t was settled or
‘, previously held, except with the  previous sanction

of the authority under Section 10. Section 10 of the
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2006 Act prescribes the procedure for granting such
sanction.

The record of rights specifically states that the
character of the land is “Beel Land”. Therefore, the
petitioners could not have used the said land for any
other purposc other than for which it was settled
without the previous sanction of the authority. The
fact that the petitioners have applied for conversion
goes o show that the petitioners arc well aware of
the provision that without conversion they could not
have converted the “Beel Land” for using the samc
for the purposc ol raising construction.

In view of the fact that the character of land
was rcecorded i the record of rights as “Beel Land”
and no conversion certificale has been issued by the
competent authority and also that the conslrﬁcl.ion
is without any sanction or permission from the
competent authority, this Court is of the considered
view that no construction of any naturc could have
been raised on a land which is classified in the
record of rights as “Beel Land”.

There is, however, no quarrel  to the
proposition of law laid down by the Hon’ble Supreme
Court in  West  Bengal  Electricity Regulatory
Commission (supra) that il the statute provides that
the natural justice is o be followed the courts have

to sce that such principles have been followed.

L — I e R Co e R, et S
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However in the case on hand though the petitioners
may not have been a party in the original application
before the learned Tribunal or in the public interest
litigation before the Hon’ble Division Bench but the
fact remains that the Committee constituted by the
Hon’ble Division Bench of this Court as well as the
National Green Tribunal inspected the property,
heard the petitioners and passed the order of
demolition which is still staring at the face of the
petivtioners.

The order dated 9.12.2024 passed by the
National Green Tribunal only directed the District
Magistrate, to file {heir affidavit showing compliance
of the request of the EKWMA. In the absence of any

Adroeor
challengeb through to the order of EKWMA as
observed hereinbefore, the petitioner cannot be said
to be a person aggrieved against the aforesaid order
of the Tribunal.

For such rcason, this Court is not inclined to
grant any relief to the petitioners.

Accordingly, C.O. 625 of 2025 stands
dismissed.

The authority will be at liberty to proceed in
terms of the demolition notice dated 10t February,
2025. In case of any resistance, the authorities will

be at liberty to take the help of the police

authoritics.
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‘No order as Lo costs.

Urgent certified photocopy of this order, il

applicd for, be supplied to the parties expeditiously

on compliance of usual legalrfrormalities.

! e

(Hirannia?ﬁh‘éftachaﬁya’,'Jf) '
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\ (265719)
19.p2.2025 Deo Kr Shah & Anr.
(AD|21) Vs.
Ankur Sharma & Ors.
(S. Bhnerjee)

Mr.
Mr.
Mr.
Mr.

Mr.
Mr.

Aniruddha Chatterjee, Sr. Advocate
Sambuddha Dutta
Arkaprava Sen

Sayantan Kar
...for the petitioners

Kalyan Bandyopadhyay, Sr. Advocate
Rahul Kumar Singh
...for the State

Petitioner claims to be the owner of a portion of
LR Plot No. 234 (corresponding to RS Dag No.
156). The petitioner alleges that only on
February 15, 2025 the petitioner came to know
that the building constructed by the petitioner
on the aforesaid plots will be demolished on
February 19, 2025. The petitioner further
alleges that no notice of any proceeding for
demolition of the construction raised by the
petitioner on the aforesaid property was served
upon the petitioner. The petitioner states that
the petitioner is not a party in the proceeding
being Original Application No. 01/2024/EZ
wherein the National Green Tribunal pe;ssed an
order directing constitution of a committee to

elicit the veracity of the allegations made by the

Pl
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original applicant before the National Green

Tribunal.

Mr. Chatterjee, learned Senior Advocate,

appearing for the petitioner submits that no

notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesaid plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 15.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

. Upon going through the application under

Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon’ble National Greén Tribunél
in OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

After going fhrough the order of the National
Green Tribunal dated January 18, 2024 passed
in the aforesaid Original Application, tl';is Court
finds that a committee was constituted and

such committee was directed to inspect the site

{
e
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in question and submit its report within the

time limit specified in the said order.

. Since it has been alleged that the petitioner was

neither ,|S¢}'V°d with any notice for inspection
antic \no notice of any demolition was served
mpon the petitioner and considering the fact
t};at the demolition shall take place today, i.e.,
on February 19, 2025, this Court finds that the

petitioner has succeeded in making out a case

of urgency.

An order of demolition has serious civil

consequences. An affected party has to be given

an opportunity to place materials in support of

his case.

. Considering the fact that the petitioner was not

served with any notice prior to the inspection
and also that no notice of demolition was also
served, this Court is of the prima facie view that
the principles of natural justice has been
violated in the instant case. It is well settled that
availability of an alternative statutory remedy of
appeal provided under the relevant statute can
be a bar in exercise of jurisdiction under Article
227 of the Constitution of India unde‘r certain
exceptional circumstances. One of such

exceptional circumstances is that the principles

L
i
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of natural justice has been grossly violated.

Since this Court has expressed its prima facie

view that the principles of natural justice has

been violated in this case, this Court is inclined

to pass an interim order.

There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner

till March 3, 2025 or until further orders

whichever is earlier.

The petitioner is directed to serve a copy of this
application upon the opposite parties by speed
post with acknowledgement due. In .addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the: East Kolkata Wetland Management
Authority a.s well as the West Bengal Pollution

Control Board before this Hon’ble Court.

The petitioner shall also serve a copy of this
petition in the office of the learned Government
Pleader, High Court at Calcutta by tomorrow,
i.e, by February 20, 2025. Petitioner asd shall

file affidavit of service on the returnable date.

In course of hearing of this application Mr.
Kalyan Bandyopadhyay, léarned Senior

Advocate expresses his desire to appear in this

I

L
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maltter on be

hall of the District Magistrate and

the State of West Bengal.

12.

petitioner is directe
application upon

Bandyopadhyay in

13.

14.

The learned advocate on record of the
d to serve a COPY of this

of Mr.

the junior

course of this day.

Mr. Bandyopadhyay is requested 1O

communicate the order dictated in open Court

today to the concerned authority.

List this matter on February 21, 2025 at 2

p.L.

(Hiranmay Bhattacharyya, J:)

-
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C.0. 626 of 2025

Mrityunjoy Mal & Anr.
-VEersus-
Sri Ankur Sharma & Ors.

Mr. Sambuddha Dutta
Mr. Arkaprava Sen
Mr. Satyantan Kar
... for the petitioners

Mr. Kalyan Bandyopadhyay, Ld. Sr. Adv.
Ms. Sonal Sinha
Mr. Sirsanya Bandyopadhyay
Mr. Arka Kumar Nag
Mr. Rahul Kumar Singh
for the State and
Fast Kolkata Wetlands
Management Authority, the
Respondent no.6

Mr. Arjun Roy Mukherjee
Mr. Jaydcev Medhi
lor the West Bengal
Follution Control Board
Mr. Sandipan Das
lor the respondent no. |
Mr. Sarbananda Sanyal
Mr. Samrat Chakraborty
for the opposite party no.14

Mr. Indradip Das
~for the respondent nos. 16, 24

The order dated 9% December, 2024 passed by
the National Green Tribunal, Eastern Zone Bench,
Kolkata in Original application No0.01/2024/EZ is
under challenge in (his application under Article 227
of the Constitution of India. By the said order the

Tribunal dirccted the District Magistrate, South 24

. 786
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Parganas to [ile then allidavit showing comphance of
the  request ol the  IGast Kolkata Wetlands
Management Authority.

The petitioncrs claim Lo be the owner of a
portion of L.R. Dap No. 234 corrcsponding o R.S.
Dag No. 156 within Mouza Atghara under Police
Station Sonarpur measuring about 3 cottahs 6 sq.
[l. adjacent Lo the 20 sq.ft. wide public pathway by
virtue of a registered deed ol conveyance being
no.0030 of 2019. The petitioners claim o have
constructed a two storicd huilding on the said
property. The petitioners allege that the respondent
authoritics arc laking sleps Lo demolish the said
construction without [ollowing thce principles  of
natural justicc.

Mr. Dulta, learned advocatle appearing for the
petitioners submits thal the petitioners were not
impleaded as party in the Original Application before
the National Green Tribunal. The orders were passed
by the National Green Tribunal behind the back of
the petitioners. By placing reliance upon Section 19
of the National Green Tribunal Act, 2010 Mr. Dutta
contended that the Tribunal shall be guided by the
principles ol natural justice. He places reliance upon
decision of the Hon’ble Supreme Court in the case of
West Bengal Elcctnicity Regulatory Commission vs.

CESC Lid. reported in (2002) 8 SCC 715 in support
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of his contention that where the statute itself confers
right upon  the person in conformity with the
principles of natural justice the court cannot deny
such right.

He, therefore, submits that this Court under
Article 227 of the Constitution of India should
entertain the challenge thrown by the petitioners
against the order passed by the National Green
Tribunal in spite of the fact that there is an appellate
remedy provided under the said statute.

Mr. Bandyopadhyay, learned senior counsel
representing the State respondent and the
respondent no.6 submits that a committee was
formed pursuant to an order passed by the Hon’ble
Division Bench in a public interest writ petition
being WPA (P) 358 of 2023 in the case of Priyanjana
Majumder & Anr. vs. The State of West Bengal &
Ors. wherein the Hon’ble Division Bench opined that
a vigilance tcam can be formed by the 2nd
respondent authority by drawing the officers from
the Environment Department as well as from other
departments including the officers from the office of
the District Magistrate as well as the officials of the
Department of Fisheries. He submits that pursuant
to a direction passed in the said public interest
litigation a vigilance tecam was constituted and

inspections were carried out and order has been

T ,
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passed by the Chiel Technical Officer, East Kolkata
Wetlands  Management  Authority  (for  short
‘EKWMA’) on 22nd December, 2023 after hearing the
petitioners. He submits that after following the
principles of natural justice the order dated 22nd
December, 2023 was passed difecting the petitioners
to restore the land to its original character or mode

of use within the time limit mentioned in the said

| order. He further submits that since the directions
; ’ ;:ontained in the order dated 22nd December, 2023
| was not carried out the District Magistrate, South 24
Parganas passed an order dated 13% November,
: 2024 directing the Sub-Divisional Officer to
i dismantle the illegal building at R.S. Dag Nos. 156
! and 157 within Mouza Atghara. He submits that
| thereafter the notice of demolition dated 10t
February, 2025 was also served upon the petitioners
informing the petitioners that the godown situated in
R.S. plot no. 157 of Mouza Atghara shall be

demolished on 19"  February, 2025. Mr.

Bandyopadhyay submits that the petitioners have
filed a writ petition being WPA 1298 of 2024 which is
pending before a co-ordinate bench. He further
submits that therc is no interim order in the said

Wwrit petition.




po N

ng by Oftice| Seral
or Advocate | No
}

Date

Office notes, reports, Orders or proceedings with signature

Mr.  Roy Munkherjee, learned advocétc
appears for the Pollution Control Board. He submits
that the State respondents are the answering
respondents in the case on hand.

Heard the learned advocates for the parties
and perused the materials placed.

From the deed of conveyance annexed to this
application under Article 227 of the Constitution of
I'ndia it appears that the petitioners have purchased
a “Beel Land” measuring total areas of about 3
cottahs 6 sq [t. adjacent to 20 sq. ft. by public
pathway situated at Mouza Atghara comprising R.S.
Dag No. 156 and L.R. Dag No. 234 under Police
Station Sonarpura at present Narendrapur. From
the record of rights annexed to the civil revisional
application it also appears that the said plot of land
is recorded in the record of rights as “Beel Land”.

The petitioner no.l  attended the hearing
beforc the Chicl Technical Officer, EKWMA and in
course of hearing he admitted that he constructed a
two storied building for residential purpose on the
said property and is residing thereon along with his
family members. He [urther submitted before the
authority thal he purchased the land being a part of
R.S. Dag No. 156 and 157 with his wife in the year

2022 from the erstwhile owner. At this stage it would

be benelicial to take note of the order dated 25t

a
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July, 2023 passcd by the Hon’ble Division Bench in
WPA (P) 358 ol 2023 (Priyanjana Majumder & Ahr.
vs. The State of West Bengal & Ors) as well as the
directions containcd in paragraph 8 of the said
order. Paragraph 8 of the order dated 25% July,
2023 in WPA (P) 358 of 2023 is quoted hereinafter.

“8. Therealter, the illegal construction should
be directed to be removed by the persons, who have
put up the same within a time frame. Upon his/their
failure to do so, the construction shall be removed
by the department themselves and the costs be
recovered from the persons, who have put up such
illegal construction. That apart, criminal cases shall
also be registered against such of those persons,
who have illegally put up construction in such
wetlands as well as blocking the water channels.”

After noting the observations made by the
Hon’ble Division Bench in the aforesaid Public
Interest Litigation and also taking into consideration
all aspects, the Chiel Technical Officer, EKWMA
expressed its opinion that the petitioners illegally
constructed the two storied building at part of R.S.

Dag No. 157, Mouza Atghara, J.L. No.5, P.S.

Narendrapur which falls within the EKW area

without permission from EKWMA. It was further

recorded that the said work is illegal and violative

with provisions of Section 9 of the East Kolkata

(Conservation and Management) Act, 2006 and Rule

4 of the Wetand (Conservation and Management)

Rules, 2017. By (he said order the petitioners were

dirccte I 121
ceted o restore the land Lo 1ts original character
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or mode of use within thirty days from the reasoned
order and to submit the compliance report within
next seven days to the olfice or action shall be taken
in accordance with law.

It is not in dispute that the order of Chief

Technical Officer, EKWMA dated 22nd December,

2023 has been challenged in the writ petition and

the petitioners have failed to obtain any interim
protection till date.

Upon receipt of the letter from the Chiefl
Technical Officer, EKWMA which stated that the
persons who have raised illegal building at part of
R.S. Dag Nos. 156 and 157 of Mouza Atghara
including the petitioners have not complied with the
direction given in the said order, the District
Magistrate passed an order dated 13t November,
2024 directing the Sub-Divisional Officer, Baruipur
Sub; Division to dismantle the illegal building at
R.S. Dag Nos. 156 and 157 Mouza Atghara and to
restore the area to its original status and submit the
compliance report within the time limit indicated
thercalter.

Record reveals that by an order dated 18%h
January, 2024 the National Green Tribunal took
note of the allegation made in the Original
Application that the respondents therein are illegally

filling up scveral wetlands being part of East Kolkata
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Wetland  measuring  about 88.52 acres under
Atghara mouza. It was alleged that all the wetlands

have been partially filled up which have been

classified as “beel” except L.R. Dag No. 232 which is

classified as a “shali” land.

The learned Tribunal after considering the
allegations made constituted a committee to elicit
the veracity of the allegation comprising of the
members as indicated in the said order.

It .appears [rom the order dated 18t January,

2024 that the committee was directed to inspect the -

site in question and submit its report within four

weeks with regard to the allegations made in the
ofiginal application and the District Magistrate,
South 24 Parganas was directed to act as the nodal

office for all logistic purpose and for filing the report

of the committee on affidavit.

From the order of EKWMA dated 22.12.2023 it

appears that the notice was circulated through

police authorities and notices were also pasted on

the illegal structurc with a direction to stop illegal

0 dappear  for hearing

02.11.2023 and also (o

o1

show cause why legal action

should not be initiated.

To the mind of this  Court adequate

opportunity was gven

Lo the petitioner (o defend
their action ang for such reason, this Court is n

L0t
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inclined to accept the submission of the learned
advocalte for the petitioner that principles of natural
justice has been violated.

The complainant raised an environment issue
before the EKWMA. In the Public Interest Litigation
and the proceeding before the National Green
Tribunal  the applicant highlighted  serious
environmental issues. Committees were formed by
the Hon’ble Division Bench of this Court as well as
the learned Tribunal to look into the veracity of the
allegations. The committee constituted pursuant
tc; the orders passed by the Hon’ble Division Bench
and the Tribunal passed orders by following ‘the
principles of natural justice. Therefore, non-joinder
of the petitioner as party in PIL as well as before the
learned Tribunal cannot vitiate the order passed.

The notice of demolition dated 10® February,

2025 was issued in connection with the demolition

order dated 13" November, 2024 issued by the

District Magistrate and the order passed in the

original application before (he National Green

Tribunal.
The question that arises is whether the

petitioners  hercin  had a right to raise the

construction on the said plot which is classified in

the record of rights as “Beel Land”.
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The learncd advocate appearing for  the
petitioners, in his usual fairness, submits that

conversion certificatc has not yet been obtained but

. only an application for issuance of conversion

certificate has only been filed. He also submits that
no permission was obtained from the local body for

raising such construction.

Mr. Dutta, learned advocate appearing for the
petitioners would submit that the provisions of

Section 11 of the East Kolkata Wetlands

" (Conservation and Management) Act, 2006 has not

been followed in the case on hand.

By referring to Table 11 under Schedule | he
submits that part of Dag No. 156 is a water body
and part of it is Urban Rural Settlement Area and
the authorities while passing the order directing
restoration of the property to its original condition
did not take into consideration such aspect.

In this regard it would be relevant to take
note of the provisions laid down in Section 9 of the
2006 Act which starts with a non-obstante clause.
It states that notwithstanding anything contained in

any law for the time being in force €very person

. eQn Y h d th t
IIldl“tdln dnd pICb(]V(, Suc an mn a IIlalleCI a

IS area is nof dim:.-
$ not diminishe :
shed or its ¢ch )
aracter is p
S 't

an € pUIpObC Or W ].Ch 1t was €
Sett €cC Or
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previously held, except with the previous sanction

of the authority under Section 10. Section 10 of the
2006 Act prescribes the procedure for granting sugh
sanction.

The record of rights specifically states that the
character of the land is “Beel Land”. Therefore, the
petitioners could not have used the saia land for any
other purpose other than for which it was settled

without the previous sanction of the authority. The

fact that the petitioners have applied for conversion

goes to show that the petitioners are well aware of
the provision that without conversion they could not
have converted the “Beel Land” for using the same
for the purposc of raising construction.

In view of the fact that the character of land
was recorded in the record of rights as “Beel Land”
and no conversion certificate has been issued by the
competent authority and also that the construction
is without any sanction or permission from the
competent authority, this Court is of the considered
view that no construction of any nature could have
been raised on a land which is classified in the

record of rights as “Beel Land”.

There s, however, no quarrel to the

proposition of law laid down by the Hon’ble Supreme

Court | S
t In West Bengal Electricity Regulatory

Commissi
ssion (supra) that if
(supra) that if the statute provides that
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the natural justice is lo be (ollowed the courts have

to sce that such principles have been followed.

However in the casc on hand though the petitioners

may not have been a party in the original application
‘ before the learned Tribunal or in the public interest
| - litigation before the Hon’ble Division Bench but the
\ fact remains that the Committee constituted by the
Hon’ble Division Bench of this Court as well as the

National Green Tribunal inspected the property,

L heard the petitioners and passed the order of
\ demolition which is still staring at the face of the
\ petitioners.

The order dated 9.12.2024 passed by the
National Green Tribunal only directed the District
Magistrate, to file their affidavit showing compliance
of the request of the EKWMA. The order of EKWMA
is still in force as observed hereinbefore and,
therefore the petitioner cannot be said to be a
\‘ person aggricved against the aforesaid order of the

' Tribunal.
\ For such reason, this Court is not inclined to
grant any relief to the petitioners.

Accordingly, C.O. 6206 of 2025 stands

dismissed.

The authority will be at liberty to proceed in

terms of the demolition notice dated 10t February,

2025 In casce of 5 o .
‘ase ol any resistance, the authorities will
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be at liberty to take the help of the police
authorities.
No order as to costs.
Urgent certified photocopy of ﬁhis order, if
applied for, be supplied to the parties expeditiously
on compliance of usual legal formalities.

[

Bhgperr

[ SR 4 ) i, f
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“(Hiranmay Bhattacharyya, J.) e
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CO 626 of 2025

Mrityunjoy Mal & Anr.
Vs.
Ankur Sharma & Ors.

Aniruddha Chatterjee, Sr. Advocate
Sambuddha Dutta
Arkaprava Sen
Sayantan Kar
...for the petitioners

Kalyan Bandyopadhyay, Sr. Advocate
Rahul Kumar Singh
...for the State

Petitionér claims to be the owner of a };)ortion of
LR Plot No. 234 (corresponding to RS Dag No.
156). The petitioner alleges that only on
February 10, 2025 the petitioner came to know
that the building constructed by the petitioner
on the aforesaid plots will be demolished on
February 19, 2025. The petitioner. further
alleges that no notice of any proceeding for
demdlition of the construction raised by the
petitioner on the aforesaid property was served
upon the petitioner. The petitioner states that
the petitioner is not a party in the proceeding
being Original Application No. 01/2024/Ez

wherein the National Green Tribunal pélssed an

order directing constitution of a committee to

elicit the veracity of the allegations made by the
> Hadce Dy the

i el
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original applicant before the National Green

Tribunal.

. Mr. Chatterjee, learned Senior Advocate,

appearing for the petitioner submits that no
notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesajd plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 10.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

. Upon going through the application under

Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon’ble National Green Tribunal
in ,OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

. After going through the order of the National

Green Tribunal dated January 18, 2024 passed

in the aforesaid Original Application, this Court

finds that a committee was constituted and

such committee was directed to inspect the site

800
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in question and submit its report within the

time limit specified in the said order.

5. Since it has been alleged that the petitioner was

neither served with any notice for inspection

and no notice of any demolition was served

upon the petitioner and considering the fact

that the demolition shall take place today, i.€

on February 19, 2025, this Court finds that the

petitioner has succeeded in making out a caseé

of urgency.

6. An order of demolition has = serious civil

consequences. Al affected party has to be given
an opportunity to place materials in support of

his case.

7 Considering the fact that the petitioner was not

served with any notice prior to the inspection
and also that no notice of demolition was also
served, this Court is of the prima facie view that
the principles of natural justice has been
violated in the instant case. It is well settled that

availability of an alternative statutory remedy of

appeal provided under the relevant statute can

be a bar in exercise of jurisdiction under Article
227 of the Constitution of India under certain
exceptional circumstances. One of

such

. . .
EXCE ‘ 10 C <

e
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of natural justice has been grossly violated.
Since this Court has expressed its prima facie
view that the principles of natural justice has
been violated in this case, this Court is inclined

to pass an interim order.

8. There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner
till March 3, 2025 or until further orders

whichever is earlier.

9. The p'etitioner is directed to serve a copy of this
application upon the opposite parties by speéd
post with acknowledgement due. In addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the FEast Kolkata Wetland Management
Authority as well as the West Bengal Pollution

Control Board before this Hon’ble Court.

10.  The petitioner shall also serve a copy of this
petition in the office of the learned Government
Pleader, High Court at Calcutta by tomorrow,
Le, by February 20, 2025. Petitioner aad shall

file affidavit of service on the returnable date

11. In course of hearing of this application Mr

Kalyan Bandyopadhyay, learned Senior

Advo resses hi i
cate expresses his desire to appear in this

802
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~matler on behall of the District Magistrate and

the State of West Bengal.

12. The learned advocate on record of the
petitioner is directed to serve a copy of this
application upon  the  junior of  Mr.

Bandyopadhyay in course of this day.

13. Mr. Bandyopadhyay is requested to
communicate the order dictated in open Court

today to the concerned authority.

14. List this matter on February 21, 2025 at 2

p.m.

'(Hiranmay BRattacharyya, J.) i
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Court No.6
BP

C.0. 627 of 2025

Mallika Das
-versus-
Sri Ankur Sharma & Ors.

Mr. Sambuddha Dutta
Mr. Arkaprava Sen
Mr. Satyantan Kar
... for the petitioners

Mr. Kalyan Bandyopadhyay, Ld. Sr. Adv.
Ms. Sonal Sinha
\Mr. Sirsanya bandyopadhyay
Mr. Arka Kumar Nag
Mr. Rahul Kumar Singh
..for the State and
East Kolkata Wetlands
Management Authority, the
Respondent no.6

Mr. Arjun Roy Mukherjee
Mr. Jaydeev Medhi
..for the West Bengal
Pollution Control Boar
Mr. Sandipan Das '
..for the respondent no.1

Mr. Indradip Das
..for the respondent nos. 16, 24

The order dated 9th December, 2024 passed by
the National Green Tribunal, Eastern Zone Bench,
Kolkata in Original application No.01/2024/EZ is
under challenge in this application under Article 227
of the Constitution of India. By the said order the
Tribunal directed the District Magistrate, Sou;ﬁ 24

Parganas to file their affidavit 'showing compliance of
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of the [nast Kolkata wetlands

Authority.

aim O be the owner of a

of L.R. Dag No. 234 corresponding to R.S.
156 within Mouza Atlghara under Police
¢ measuring about 2 cottahs 40 sq.

¢ 20 It public pathway by virtuc of a
rcg'\stcrcd deed  of conveyance being
4376/2018. The petitioners

neruchd a three storied rcsidemial

aid property: The petitioncrs allege

ent authorities are taking steps to

the respond
hout following the

| construction wit

ural justice.

Mr. Dutla, {carncd advocate appearing for the
ts that the petitioners were not

ty in the Original Application before

Tribunal. The orders were passed

cen Tribunal behind the back of

placing reliance upon gection 19

{ the National Green Tribunal Act, 2010 Mr. Dutta
ended that the Tribunal shall be guided by the
ples of natural justice. He places reliance u\pon
decision ol the Hon’ble Supreme Court in the case of
lectricity Regulatory Commission Vs

(2002) 8 SCC 715 in sup

confers

West Bengal 1
port

CESC Lud. reported in

of his contention that where the statute itself
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right upon the person in conformity with the
principles of natural justice the court cannot deny
such right.

He, therefore, submits that this Court under
Article 227 of the Constitution of India should
entertain the challenge thrown by the petitioners
against the order passed by the National Green
Tribunal in spite of the fact that there is an appellate
remedy provided under the said statute.

Mr. Bandyopadhyay. learned senior counsel
representing the State respondent and the

respondent no.6 submits that a committee was

formed pursuant to an order passed by the Hon’ble
Division Bench in a public interest writ petition
being WPA (P) 358 of 2023 In the case of Priyanjana
Majumder & Anr. vs. The State of West Bengal &
Ors. wherein the Hon’ble Division Bench opined that
a vigilance team can be formed by the 2nd
respondent authority by drawing the officers from
the Environment Department as well as from other
departments including the officers from the office of
the District Magistralc as well as the officials of the
Department of Fisheries. He submits that pursuant
to a direction passed in the said public interest
litigation & vigilance team was constituted and
inspections were carried out and order has been

passed by the Chiefl Technical Officer, East Kolkata
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\ EKWMA’) on 2274 December, 2023 after hearing the
petitioners. He submits that after following the
principles of natural justice the order dated 22nd
December, 2023 was passed directing the petitioners
to restore the land to its original character of mode
of use within the time limit mentioned in the said
order. He further submits that since the directions
contained in the or;jer dated 22nd December, 2023
was not carried out the District Magistrate, South 24
Parganas passed an order dated 13% November,
2024 directing the sub-Divisional ~ Officer to
dismantle the illegal building at R.S. Dag Nos. 156
and 157 within Mouza Atghara. He submits that
thereafter the notice of demolition dated 10%
February, 2025 was also served upon the petitioners
informing the petitioners that the godown situated in
R.S. plot no. 157 of Mouza‘ Atghara shall be
demolished on 19% Februar)./, 2025.

Mr. Bandyopadhyay submits that the
petitioners have filed a writ petition being WPA 1291
of 2024 which is pending before a co-ordinate
bench. He further submits that there is no interim
order in the said writ petition.

Mr. Roy Munkherjee, learned advocate

appears for the Pollution Control Board. He submits
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that the State respondents  are the answering
respondents in the case on hand.

Heard the learned advocates [or the partics
and perused the materials placed.

From the deed of conveyance annexed to this
application under Article 227 of the Constitution of
India it appears that the petitioners have purchased
a “Beel Land” measuring 5 cottahs 40 sQ- ft.
adjacent to the 20 [t public pathway together with a
passage situated at Mouza Atghara comprising R.S.
Dag No. 156 and L.R. Dag No. 234 under Police
Station Sonarpura at present Narendrapur. From
the record of nghts annexed to the civil revisional
application it also appears that the said plot of land
is recorded in the record of rights as «Beel Land”.

The husband of the petitioner attended the
hearing before the Chief Technical Officer, EKWMA
and in coursc of hearing he admitted that he
constructed a three storeyed residential building at
part of R.S. Dag No. 156 Mouza Atghara under J.L.
no.5 P.S. Narendrapur, District South 24 Parganas
without any permission from EKWMA as well as
local panchayat body. He further submitted before
the authority that he purchased the land in the
name of his wile being a part of R.S. Dag No. 156
and 157 with his wife in thc‘ year 2018 from the

erstwhile owner. At this stage it would be beneficial
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to take note of the order dated 25t July, 2023
passed by the Hon’ble Division Bench in WPA (P)
358 of 2023 (Priyanjana Majumder & Anr. vs. The
State of West Bengal & Ors) as well as the directions’
contained in paragraph 8 of the said order.
Paragraph 8 of the order dated 25% July, 2023 in
WPA (P) 358 of 2023 is quoted hereinafter.

«g Thereafter, the illegal construction should
be directed to be removed by the persons, who have
put up the same within a time frame. Upon his/their
[ailure to do so, the construction shall be removed
by the department themselves and the costs be
recovered from the persons, who have put up such
illegal construction. That apart, criminal cases shall
also be registered against such of those persons,
who have illegally put up construction in such
wetlands as well as blocking the water channels.”

After noting the observations made by the
Hon’ble Division Bench in the aforesaid Public
Interest Litigation and also taking into consideration

“all aspects, the Chiefl Technical Officer, EKWMA
expressed its opinion that the petitioners illegally
constructed the three storeyed residential building

o7

/7//( & part of R.S. Dag No. 157, Mouza Atghara, J.L.
No.5, P.S. Narendrapur which falls within the EKW

area without permission from EKWMA. It was
further recorded that the said work is illegal and
violative with provisions of Section 9 of the East

Kolkata (Conservation and Management) Act, 2006

and Rule 4 of the Wetland (Conservation and

Management) Rules, 2017. By the said order the
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petitioners were directed 10 restore the land to its
original character or mode of use within thirty days
from the reasoned order and 0 submit the
compliance report within next seven days to the
office or action’shall be taken in accordance with
law.

It is also not in dispute that the petitioners
did not comply with the directions contained in the
order dated Hond December, 2023.

Upon receipt of the letter from the Chief
Technical Officer, EKWMA whiéh.stated that the
persons who have raised illegal building at part of
R.S. Dag Nos. 156 and 157 of Mouza Atghara
including the petitioners have not complied with the
direction given in the said order, the District
Magistrate passed an order dated 13t November,
2024 directing the Sub-Divisional Officer, Baruipur
sub- division 0 dismantle the illegal building at R.S.
Dag Nos. 156 and 157 Mouza Atghara and to restore
the area to its original status and submit the
compliance report within the time limit indicated
thereafter.

Record reveals that by an order dated 18"
January, 2024 the National Green Tribunal took
note of the allegation made in the Original
Application that the respondents therein are illegally
filling up several wetlands being part of East Kolkata

-

Y
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Wetland measuring  about 88.52 acres under

Atghara mouza. [t was alleged that all the wetlands

have been partially filled up which have been

classified as “beel” except L.R. Dag No. 232 which is
classified as a “shali” land.

The learned Tribunal alter considering the
allegations made constituted @ committee to elicit
the veracity of the allegation comprising of the
members as indicated in the said order.

It appears [rom the order dated 18™ January,
7024 that the commitiee was directed to inspect the
site in question and submit its report within four
weeks with regard to the allegations made in the
original application and the District Magistrate,
South 24 Parganas was directed to act as the nodal
office for all logistic purpose and for filing the report
of the commiltec on alfidavit.

From the order of EKWMA dated 22.12.2023 it
appears that the notice was circulated through
police authorities and notices were also pasted on
the illegal structure with a direction to stop illegal
construction and to appear for hearing on
. 02.11.2023 and also to show cause why legal action

should not be initiated.
To the mind of this Court adequate

opportunity was given to the petitioner to defend

their action and for such reason, this Court is not

L |

)
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inclined to accept the submission of the learned

advocate for the petitioner that principles of natural

justice has been violated.

The complainant raised an environment issue

before the EKWMA. In the Public Interest Litigation

and the proceeding before the National Green

Tribunal the  applicant highlighted serious

environmental issues. Committees were formed by

the Hon’ble Division Bench of this Court as well as

the learned Tribunal to take into bthe veracity of the

allegations. .The committee constituted pursuant
to the orders passed by the Hon’ble Division Bench
and the Tribunal passed orders by following the
principles of natural justice. Therefore, non—joinder
of the petitioner as party in PIL as well as before the
learned Tribunal cannot vitiate the order passed.
The ﬁotice of demolition dated 10t February,
2025 was issued in connection with the demolition
order dated 13t November, 2024 issued by the

District Magistrate and the order passed in the

original . application before the National Green

Tribunal.

The question that arises is whether the
petitioners herein had a r;gi'lt to raise the
construction on the said plot which is classified in

the record of rights as “Beel Land”.
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The learned advocate appearing for the
petitioners, in his usual fairness, submits that
conversion certificate has not yet been obtained but
only an application for issuance of conversion
certificate has only been filed. He also submits that
no permission was obtained from the local body for
raising such construction.

Mr. Dutta, learned advocate appearing for the
petitioners would submit that the provisions of
Section 11 of the East Kolkata Wetlands
(Conservation and Management) Act, 2006 has not
been followed in the casc on hand.

By referring to Table 11 under Schedule I he
submits that part of Dag No. 156 is a water body
and part of it is Urban Rural Settlement Area and
the authorities while passing the order directing
restoration of the property O its original condition
did not take into consideration such aspect.

In this regard it would be relevant to take
note of the provisions laid down in Section 9 of the
2006 Act which starts with a non-obstante clause.
It states that notwithstanding anything contained in
any law for the lime being in force every person
holding any land in the East Kolkata Wetland shall
maintain and prescrve such land in a manner that
its area is nol diminished or its character is not
changed or it is not converted for aﬁy purpose other

than the purpose for which it was settled or

W
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previously held, except with the previous sanction
of the authority under gection 10 gection 10 of the
2006 Act prescribcs the procedure for granting such
sanction.

The record of rights spccifically states that the
character of the land 18 “Beel Land”. Therefore, the
petitioners could not have used the said land for any
other purpose other than for which it was settled
without the previous sanction of the authority- The
fact that the petitioners have applied for conversion
goes 10 show that the petitioners are well aware of
the provision that without conversion they could not
have converted the «Beel Land” for using the same
for the purposc of raising construction.

[n view of the fact that the character of land
was recorded 1n the record of rights as «Beel Land”
and no conversion certilicate has been issued by the
competent authority and also that the construction
is without any sanction 0T permission from the
competent authority, this Court is of the considered
view that no construction of any nature could have
been raised on @ land which is classified in the
record of rights as «Beel Land”.

There 18, however, no quarrel  to the
proposition of law laid down by the Hor'm’b\e Supreme
Court in West Bengal  Electricity Regulatory

Commission (supra) that if the statute provides that
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the natural justice is to be followed the courts have

to see that such principles have been followed.

However in the case on hand though the petitioners
may not have been a party in the original application
before the learned Tribunal or in the public interest
litigation before the Hon’Ble Division Bench but the
fact remains.that ‘the' Committce constituted by the
Hon’ble D1v151on Bench of this Court as well as the
,Natlonal Green Tribunal mspected the property,
heard the pet1t1oners and passed the order of
demolmon which is still starmg at the face of the
pefi;cioners. 7

"The order dated 9.12.2024 p.assed by the
National Green Tribunal only d.irf:cted‘ the District
Magistrate, to file their affidavit showing cor.npliance
of the request of the EKWMA. In the abserlce of any
ghalle_nge thrown  to the order of EKWMA as
observed };ereinbefore, the petitioner cannot be said
to be a person aggrieved against the aforesaid order
of the Tribunal. |

For such reason, this Eourt is not inclined to
grant any relief to the petitioners. |

Accordingly, C.0. 627 of 2025 stands
dismissed. ‘

The authority w.ill be at liberty to pro;:eed in
terms of the demolition notice dated 10% February,

2025. In case of any resistance, the authorities will
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be at liberty to take the help of the police

authorities.

No order as to costs.

Urgent certified photocopy of this order, if

applied for, be supplied to the parties expeditiously

‘ on compliance of usual legal formalities.

(Hiranmay BRattacharyya, J.) -
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é/ y Colrt No. 6 CO 627 of 2025
\°\\ (264719
19/02.2025 Mallika Das
(AL} 23) Vs.
Ankur Sharma & Ors.
(S. Banerjee)

Mr
Mr
Mr
Mr

Mr
Mr

1.

. Aniruddha Chatterjee, Sr. Advocate
. Sambuddha Dutta
. Arkaprava Sen

. Sayantan Kar N
...for the petitioner

. Kalyan Bandyopadhyay, Sr. Advocate

. Rahul Kumar 'Singh
...for the State

Petitioner claims to be the owner of a portion of
LR Dag Nos. 226 and 234 (corresponding to RS
Dag Nos. 157 and 156 respectively). The
petitioner alleges that only on F‘ebrﬁary 15,
2025 the petitioner came to know tha-t the
building constructed by the petitioner on the
aforesaid plots will be dehlolished on February
19, 2025. The petitioner further alleges that no
notice of any proceeding for demolition of the
construction raised by the petitioner on the

aforesaid property was served upon the

. petitioner. The petitioner states that the

petitioner is not a party in the proceeding being
Original Application No. 01/2024/E2.wherein
the National Green Tribunal passed an order

directing constitution of a committee to elicit the

e e ——————
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veracity of the allegations made by the original

applicant before the National Green Tribunal.

2. Mr. Chatterjee, learned Senior Advocate,
appearing for the petitioner submits that no
notice of inspection of the site in question, was
served upon the petitioner. He further submits
that no notice of any demolition of the
structures constructed by the petitioner on the
aforesaid plots was also served upon the
petitioner. He submits that the petitioner has
come to know only on 15.02.2025 that the
demolition shall take place today, i.e., on

19.02.2025.

3. Upon going through the application under
Article 227 of the Constitution of India, this
Court finds that the petitioner has specifically
stated that the petitioner could not submit the
application for certified copy of the orders
passed by the Hon’ble National Green Tribunal
in OA No. 1 of 2024 as the petitioner is not a

party to the original proceeding.

4. After going through the order of the National

Green Tribunal dated January 18, 2024 passed

in the aforesaid Original Application, this Court

finds that a committee was constituted and

| such committee was directed to inspect the site
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in question and submit its report within the

time limit specified in the said order.

. Since it has been alleged that the petitioner was

neither served with any notice for inspection
and n;) notice of any demolition was served
upon tHe petitioner and considering the fact
that the vdemolition shall take place today, i.€.,
on February 19, 2025, this Court finds that the

petitioner has succeeded in making out a case

of urgency.

_An order of demolition has serious civil

consequences. An affected party has to be given
an opportunity to place materials in support of

his case.

. Considering the fact that the petitioner was not

served with any notice prior to the inspection

and also that no notice of demolitioﬁ was also

served, this Court is of the prima facie view that
the principles * of natu]ral justice has been
violated‘ in the instant case. It is well settled that
availability of an alternative statutory remedy of
appeal provided under the relevant statute can
be a bar in exercise of jurisdiction under Article
227 of the Constitution of India undell" certain
exceptional circumstances. One of such
exceptional circumstances is that the principles

B

—

—\
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of natural justice has been grossly violated.
Since this Court has expressed its prima facie
view that the principles of natural justice has
been violated in this case, this Court is inclined

to pass an interim order.

8. There shall be an order of stay of the demolition
proceeding in respect of the plot of the petitioner
till March 3, 2025 or until further orders

" whichever is earlier.

‘9. The petitioner is directed to serve a copy of this
application upon the opposite parties by speed
post with acknowledgement due. In addition
thereto, the petitioner shall serve notice upon
the learned advocates who usually represents
the East Kolkata Wetland Management
Authority as well as the West Bengal Pollution

Control Board before this Hon’ble Court.

10.  The petitioner shall also serve a copy of this
petition in the office of the learned Govel.*nment
Pleader, High Court at Calcutta by tomorrow,
i.e, by February 20, 2025. Petitioner ane shall

file affidavit of service on the returnable date.

11.  In course of hearing of this application Mr.
Kalyan Bandyopadhyay, learned Senior

Advocate expresses his desire to appear in this

S
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matter on behalf of the District Magistrate and

the State of West Bengal.

12. The learned advocate on record of the

petitioner is directed to serve a Copy of this

application ~ upon the junior of Mr.

Bandyopadhyay in course of this day.
to

13. Mr. Bandyopadhyay is requested

communicate the order dictated in open Court

today to the concerned authority.

14. List this matter on February 21, 2025 at 2

p.m.

(Hiranmay Bhattacharyya, J.)

-
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Government of West Bengal
Otfice of the Sub-Divisional Officer et Mo 031 1433 1081 955911,
Baruipur, South 24 Pargnnos, Fitmail  Baewipur sdordigmadt sm

MemoNo. 204 /BRPS/Land Dated 10,02 2024

Notice of Demolition

1. Sri Deo Kumar Shah

S0 Dhanraj Shah, Vill- Atghara v
P.O.- Dhalua, P.§.- Narendrapur

South 24 Parganas, PIN- 700 152

Sub: Notice of Demolition,
Ref: Order of Demolition vide Memo No. 27/NGT/5125/BR/2024 dated 13.11.2024

In connection with the above noted reference and OA Case No. OA 01/2024/EZ(NGT), Ankur Sharma + 5
The State of West bengal, it is to inform you that, your godown situated in R.S. Plot No. 157 of Mouza- Atghara. Ji
No. 05, P.S.- Narendrapur, Block- Sonarpur shall be demolished on 19.02.2025.

Order regarding the said case no is attached herewith.

QJ\L/‘O ."),1§

Sub-Divistonal Officer

Bm‘gg‘t:rD?\c{!‘grz‘i M_
Barupur, SOl Pakd FBEF 025

Enclg:~ As suted :

MemoNo.  DOA  /(7YBRPSLand \F

W
.

Copy forwarded for information end taking necessary action to:-

“The DiMc(;Maglsmte!»Sough,24 Parganas, Alipore, Kol- 700 027.
The Superintendant of Police, Baruipur Police District. . . .
x Adficitidnnl District Magistrate(LR), South 24 Parganas, Alipore, Kol- 700 027.
The Block Development Officer, Sonarpur to serve notice to all concerned & ensure service returs
- The Block Land & Land Reforms Officer, Sonarpur, South 24 Parganas.
The lnspdé!bf-inChuge,',Nmndrapur Police Station, Bamipu; Po_l!:cc District.
4. 5 3 , 4, 75 2% X » N ¥ " £ t & »l v
- The Prodhan. Kheyadahall(}ram Panchayyetvundgr Sonarpur Panc g)ajspiuy ik S
"‘L’.L«“ - ek e ol O 4 SUb(DiViSim‘ o".ic«
Baruipur, South 24 Parganas
¥ Sub-D'wis'tcn?! O!"scer
 Barwpyr, Soulh 24 Fargatss

AL

3 ={1;{‘ %
bl ndiud
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Government of West Bengal
Office of the Sub-Divisional Officer Tel. No. 033 2433-1081/857%F)

Baruipur, South 24 Parganas. E-mail - buruipur.sdoGigmail.com

Memo No. aa3 /BRPS/Land Dated : 28.04.2025

To

The District Magistrate
South 24 Parganas
Alipore, Kol- 700 027

Sub: Prayer for Time.

Ref: Order of Demolition vide Memo No. 27/NGT/5125/BR/2024 dated 13.11.2024
Sir,

In connection with the above noted reference and OA Case No. OA 01/2024/EZ(NGT), Ankur Sharma vs
The State of West Bengal of Mouza- Atghara, JL No. 05, P.S.- Narendrapur, Block- Sonarpur, regarding demolition
of unauthorized constructions made, additional Six Weeks may be given for the said demolition due to enormity of

the task.

This is for your kind perusal Sir.

Youz faithfully
W-u-LS

Sub-Divisional Officer

j S 4
Baru‘;%g: 3&1{\[1{’2&: (P):gg;nas

MemoNo. 993 .  /1(1yBRPS/Land Baruipur, Soutpyze fanga062025
Copy forwarded for information and taking necessary action to:-

1. The Additional District Magistrate(LR), South 24 Parganas. Alipore, Kol- 700 027.

UM
Sub-Divisional Officer
Baruipur, South 24 Parganas
Sub-Divisional Officer
Baruipur, South 24 Parganas

824
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Government of West Bengal
Office of the Sub-Divisional Officer Tel. No. 033 2433-1081/8579(1")

Baruipur, South 24 Parganas, E-mail - baruipur.sdoggmail.com

MemaNo. GQ2  /BRPS/Land Dated : 28.04.2025

Notice of Demolition

1. Sri Deo Kumar Shah

S/0 Dhanraj Shah, Vill.- Atghara
P.O.- Dhalua, P.S .- Narendrapur
South 24 Parganas, PIN- 700 152

Sub: Notice of Demolition.
Ref: Order of Demolition vide Memo No. 27/NGT/5125/BR/2024 dated 13.11.2024

In connection with the above noted reference and OA Case No. OA 01/2024/EZ(NGT), Ankur Sharma vs
The State of West bengal, it is to inform you that, your godown situated in R.S. Plot No. 157 of Mouza- Atghara, JL
No. 05, P.S.- Narendrapur, Block- Sonarpur shall be demolished on 08.05.2025.

This is for your information and taking necesyryﬁﬁfxﬁ;

o Eah-Oivis,
!;:,{te,j\r'-_* \’:\'7.\»”. AU U.1L5
/,f/:;o\ "z"b N Sub-Divisional Officer
,l’slf’{ ‘}Q'\ \xg \“ '+ Baruipur. South 24 Parganas
») e x o
.,\\‘, L&D /s Sub-Divisional Officer
AN J (_:‘_Sl Bamipuf' South 24 Pargam
7% \_.{c \/’,
MemoNo. Q9 Q N(7)/BRPS/Land >

Dated: 28.04.2025

Copy forwarded for information and taking necessary action to:-

The District Magistrate, South 24 Parganas. Alipore, Kol- 700 027.

The Superintendant of Police, Baruipur Police District.

The Additional District Magistrate(LR), South 24 Parganas. Alipore. Kol- 700 027.

The Block Development Officer. Sonarpur to serve notice to all concerned & ensure service return.
The Block Land & Land Reforms Officer, Sonarpur, South 24 Parganas.

The Inspector-in-Charge, Narendrapur Police Station, Baruipur Police District.
The Prodhan, Kheyadaha-II Gram Panchayat under Sonarpur Panchayat Eamit)x

U-us
Sub-Divisional Officer
Baruipur, South 24 Parganas

qm&n&.b)l‘-)'—-

S‘Jb-Div‘.aiO’\:.' Officer
Baruipur, South 24 Pargaiias
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BEFORE THE HONBLE
NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, NEW
DELHI

ORIGINAL APPLICATION  NO.
01/2024/EZ

In The Matter of:

Ankur Sharma

... Applicant

Versus

State of West Bengal &Ors.

. Respondents

REPORT ON AFFIDAVIT OF THE
RESPONDENT  NUMBER 06,
DISTRICT MAGISTRATE &
COLLECTOR, SCUTH 24
PARGANAS DISTRICT.

SIBOJYOT!I CHAKRABARTI
Advocate
For The State of West Bengal

Email: subho.advocate@gmail.com
(M): 9007035534
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